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T h e  p la n t  «s ex p ec ted  to  g o  in to  c o m m e r-
c ia l p ro d u c tio n  with effect from 1-4-1982.

(c) T h e  ex p e n d itu re  \»pto J u n e ,  1981 
on th e  co n s tru c tio n  of the plant, has bre*. 
of R s. 239- 5 crores.

(d) T he total num ber o f employees in 
the factory is 1701.

(e) Tire total am ount spent on salaries, 
D A , Bonus and other allowances to the 
employees upto July, 19®1 is ^ s- 9° 5 ' &9 
lakhs.

Import of Man-made Fibres

3303. S H R I B .K . N A IR  : W ill the 
M inister o f P E T R O L E U M , C H E M I-
C A L S  A N D  F E R T IL IZ E R S  be pleased 
to  s ta te  : •

fa) the quan ity  of man made fibres 
imported duiing the last three years ; the 
foreign  exchange expended on thisaccoui.t ; 
t h e  co m parating -w ise  u n it  prices of the
imported and Indian v aric ity ;

(b) the total installed cap acity  for this 
m anufacture in  this country; the capital 
involved; Its utilisation percentage 
during the period— iwhdther more cap acity  
is being created;

(c) whether the imports could have 
_ been avoided i f  not, under what conditions;

(d) what steps are being taken to see 
that the existing capacity  is fully  utilised 
and th e  product m ade available to the 
users at economic price; and

(e) whether Governm ent propose to 
see that dum ping o f th e  m aterial from
abroad is barred com pletely ?
I '

T H E  M IN IS T E R  O F  P E T R O L E U M , 

C H E M IC A L S  AN D  F E R T IL IZ E R S  

(SH R I P. C . SE H IT) : (a) a n d  <b). In -

formation i» being collected and w ill be 
laid on the T able of th e  House.

(c) D em and for man-mf.de fibres 
exceeded their domestic availability, so 
that the gap  had to be filled through 
im p o rts.

/d )  T h e  ex is tin g  c a p a c ity  o f  m ost o f 
th e  m an -m ad e  fibre p la n ts  is by  a r  d  la rg e  
b e in g  fu lly  u ti l is e d . T h e re  is n o  p r ic e  
c o n tro l o n  sy n th e tic  fib res.

(e) T h e  m an -m ad e  fib res w o rld  d e m an d / 
su p p ly  s i tu a tio n  is su scep tib le  to  sud d en  
ch an g es; custom s d u tie s  a re  in te n d e d  to  
p ro v id e  a d e q u s te  p ro tec tio n  to  dom estic 
p roducers.

Provision of Electricity in Praihaat 
Vihar

3303. S H R I B H E E K H A B H A I : 
W ill the M inister o f  E N E R G Y  be pleased 
to state :

(a) latest position in regard to the 
provision o f electricity in Prashant Vihar, 
a residential colony developed b y D .D .A ;

(b) whether electric connections have 
been provided to  the residents of the above 
colony;

(c) if  so, details thereof and if not, 
reasons for the delay; and

(d) the date by which electric connections 
will be provided to the residents o f th e  
above colony ?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E
M IN IS T R Y  O F  E N E R G Y  (SH R I 
V I K R A M  M A H A JA N ) : (a) T h e 
general electrification scheme including 
provision o f streetlighting in respect of 
Prashant V ih ar was released by D E S U  on 
17th January, 1981 on receipt o f necessary 
payment towards its estimated cost from 
D .D .A . T h e  work for electrification in 
‘A ’ , ‘IV &  ‘ C ’ blocks is lik ely  to be com -
pleted by end of O ctober, 1981. There-
after electric connections would be given 
to the prospective consumers in these 
blocks on completion o f usual com m ercial 
formalities. I n  blocks D  &  E, D E SU  
proposes to carry out general electrificat 
ion in a progressive manner by the end o f
1982 depending upon the progreess of 
building construction activities.

(b) to (d ) . Since the colony has yet to
I e electrified, permanent electric connect- 
i ons are not feasible for the tim e being.
* owever temporary connections for 
f onstruetion purposes are given by D E S U  
on a specific request and on usual terms and 
conditions. Perm anent electric connect-

ions could be given in a particular block on 
completion o f general electrification work 
in that block.
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